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Lastly, I want to remind the hon.
Minister of the assurance he gave to the
House that whenever a sick unit is taken
over by the Government, the other sick
units of the Company would b simul-
1aneously taken over o that the company
can be run properly. With this submission,
I oppwe the introduciion of the Bill.
I hope, th hon, Miister will asvure the
Hass thar the interest of the Kanpur
jue it workers would also he equally
protected and safeguarded.

SHRI GEORGE FERNANDES: The
hon, M-mher has ma‘le a pnint about the
Kanpur jute unit of this parucular com-
pany. We are also concerned with this
aq «ation; we have been in touch with the
State Governtaent about the problemn that
the jute wiit in Kanpur 1s facing and
brtw:-n my Ministry and the [ttar Pra-
d:sh Stare Governm at, we are hoping to
find a sHlution o this problem, We me
aware of the size of the problem and we
are thing all that is necessiry to sort that
out. The State Government of Rajasthan
hys myle a point; they would like the
u 1t to be handed over to them, but the Bill,
as it has beon cleared by the Govennnent.,
?nwid“i for the Crment Gorputation ol

ndia taking this over. The State Govern-
m-=nt have a ¢ rtin point of view. There
is another problem which the Stan
Government have raised and that is cur-
rently under the comsiderstion of the
Clentral Goverminent and it yelates to pay-
ment of som= of th-r dues from this
companv. Large amount of monry are
due to varions prople and the Bill provides
for payment within a certain schedule,

The hon. Member made a point abont
the taking over of all the units of a com-
pany. There has uot been any such policy
on the part of the Government 1o take
over all the umits of a company. In the
¢as~ of Swadeshii Mills, we took a eertain
decision.

In 80 far as this company is concerned,
we are, at the moment, concerned with the
unit at Sawai Madhopur,

1 hope the hon, Member will withdraw
his objection.

MR. SPEAKER: Mr. Chitta Basu, T
Supposs you are not pressing.

SHR1 CHITTA BASU: I have ex-
plained my position, Sir.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill 1o provide for, in the public
interest, the acquisition and transfer of
the right, title and interest of the Jaipur
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Udyog Limited in relation to its coment
undertakings, for the purpose of ensut-
ing continuity of production of cement
which is cssential 10 the  neceds of
the community, the indusiries
and other developmental projects in
the country and for matters connected
therewith or incidental thoreto.”

The motion was adapled.

MR.SPEAKER : The Minisior nay now
inttoduce the Bill,

SHR!I GEORGE FIRNANDES: 1

mireduce *® the Bill.

MR. SPEAKI'R: Now matiers under
rule 377,

1142 hrs.
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11} RFPORIID 1XPIOMATION CF ( HIIDRIN
IMPLOYTD In THAnDsmaADI Aazcn  In-
DI sTRY IN Tamin Nanv,

SHRI SURENDRA BIKR AM  Shali-
Jahanpur): Siz, undo uade 477, 1 wish 1o
raise the followire nuttcr. o is about thy
eaplotanon of duld labour ol o d-
meude mateh industry 1n the disnicts of
I'nweheli and Ruamunathapuram n
Tamil Nadu.

In the vav fiust month of the Inia-
national Year of the Child, iz, Jutvay
1970, a gruesome bus tagedy took place
neat Sivahast in Ramarathapuram district
of Tamil Nadu which biought to | ght the
cruel exploitation of chi'dier on ployed
in the hand-made match industry in the
districts of Titurehveli ard Rumarathapu-
tam in the State of Tamil Nadu, A Lus
carrying 6o children hetween the age group
of 10. -14 was washed away Ly floods when
the bus was crossing a bridge. The bus
accident resulted in the death of 95 childien
heing taken to werk in one of the wauh
factories,

It is common knowledge that there is a
Targe seale exploitation of child labour of
the type not found in any other industry,
or in any other part of the country. About
50% of the labour employed in the hand-.
made match industry are children between
the age group of 5 and 15. These children
are paid wages, earning from 30 paise 10
Rs. 2/- and are required to work 12 hours
or more & day. The work carried vut by
them is of a hazardous nature. Besides,
they are brought to the factories from as
far away as 10 to 20 kms. in buses, vans and
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vua ks T are pushed up from their
villag » briwesn 3 and 3 a.m. to reach te
lactaries by 6 a.m. snd deopped back alter
; p.m. Toey do not get any statutor v bene-
fils Lik~ provident fund, EST ete.

In the verr 1976, a former Member of
the Brud of Re ¢ nue studied the problem
of child Tibvar ermnloyed 1n the mateh
ey i d - nl and submatted has report
o th e ol Nulu Government, However,
his reno thas not 5y far been prablished.
Tae newsp ) s have quoate L rhe follow ing
extiacts from the Report-

(a) Chald labour constitutes 40 to 457,
of the tnal fahin emploved 1 the
mtclindustey, girls out-number ing
hoys v 4 to 1,

() the minimum age s g tnbhvears and
som times even lower:

(¢) The wages vary hom 0 paise to
Rs. 2!-,

§ L]

() The children are woken up fiom
their houses even as early as 3 a m.
to get ready to be taken to the fac-
toy and brought buck home by 7
p.m.

{e) Several accidents take place in the
industry, but these are invariably
hushed up.

(f) Few amenities are provided to the
child workers, in spite of law mak-
ing specific provisions.

(2) Safety standards are very poor.’

It is absolutely essential that in  this
International Year of the Child, the Gov-
erament should make a thorough enquiry
into the nature and extent of exploitation
of child labour in the hand made match
industry and take such effrctive steps  as
are necewsary, to do awiy with such
exploitation.

(ii) ReronrEp HuNGER STRIXE BY WORKERS
or Taxmery axp Foorwear Corrora-
rion or Ixpia, Kanrur.
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MR. SPEAKER : Now Mr. Mani Ram
Bagr: He 1s not here. Shuo ‘I, Balakiish-
niah,

(11) LACK OF MARKITING ACENCIES IN
ANDHRA PRADESH POR AGRICULTURAL
Propuce, N

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Sir, under rule 377, 1 wish to raise
the following maues:

The State of Andhra Pradesh got a
quota of 3u,000 tonnes of rice for  export
for the year 1979-8o. But so far, it is alle-
ged thau not a single tonne of 1ice has been
exported from Andhra Pradesh. The far-
mers in Andhra Pradesh are envious of
Punjab which is better placed with respect
to export and marketing, though ths
State took to paddy cultivation quue
recently,

Confronted thus with an economy
of surpluses in agricultural production with
no market for crops such as paddy, sugar-
cane and tobacco, the farmer in Andhia
Pradesh is undergoing hardship to maiket
his agricultural produce. There is frustra-
tion among the farmers for lack of marker.
The marketing agencies of the Swute Go-
vernment, such as Civil Supplics Corpora-
tien and MARKFED are unable to solve
the farmers’ problem, in any significant
way. The State Government of Andhra
Pradesh has no plans to strengthen the
existing marketirg agencics. e farmer
sold paddy at Rs. 70 per quintal last sea-
son, which would correspond to a rict
price of Rs. 1 o5 per kg, The price of
ricein the retail market is more than Rs. 2.

1, therefore, request the Government
of India to come forward with some pro-
posals to buy the paddy, jaggery and toba-
cco from the farmers directly in Andhra
Pradesh where there is hardship for market-
ing. .
(iv) INCIDENTS AT [anPATH, NFw DELEL

oN THF 15T Mwy, 1979.

SHRI N. KUDANTHAY RAMALIN-

GAM (Mayuram): Sir, with i?lom is-
sion, I would like to make the l‘o]lowin‘s
statement under rule 397!~

On the decision of the Youth Gonsrcﬂi
myself and o;.na'h oo{'leagti:e took a peaccft‘le
procession e You poop
on May dayinorder to withdrawal
of the Black Law of the Special Courts



